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ANNEXURE R-1 
Action taken report with relevant Annexures in the matter of Execution Application no: 
43/2024 in Original Application no: 111/2018 filed before the National Green Tribunal, 

Principal Bench, New Delhi. 
 
 
1. Past History:  

 

• Gujarat Ecology Commission has issued letter to the Director, Forest & Environment 
Department to investigate matter of large-scale destruction of mangroves in Moti Chirai & 
Vondh area dated: 21/02/2018 made in the representation from Dr. Nagar, Professor, MS 
University and Mr. Pankaj Joshi, Sahjeevan.  
 

• Kutch Camel Breeders Association vide letter dated: 22/02/2018 made complaint regarding 
large destruction of Mangrove in Bhachau& Vondh area. With respect to the complaint; 
officials from GPCB and Deendayal Port Trust (DPT) (Erstwhile known as Kandla Port Trust, 
KPT) on 26/02/2018 and following observations were made:  

 
i. Contacted KPT officials verbally informed that this land parcel admeasuring 3500 acres 

(plot no: 02-1000 Acres to Shree Ram Salt works, Plot no: 3 to 6) (3 X 500 Acres; 1 X 
1000 Acres) to Jyoti Salt on lease for salt production. 

ii. Bunds were constructed to obstruct the flow of water; backfilling is observed in 
Intertidal zone of CRZ Area and large-scale destruction of mangroves were observed.  

 

• Also, site visit of above-mentioned site viz. Nani Chirai and Moti Chirai were inspected by 
Forest Department, Kutch East division on 22/02/2018 & 23/02/2018. As per the report of 
Forest department, the said land is under jurisdiction of M/s. Deendayal Port Trust (DPT) and 
bund construction activity was going on in DPT area. The said land parcel was allotted to Jyoti 
Salt for salt production.  
 

• The above inspection reports of Forest Department Kutch Division and GPCB Regional Office, 
Kutch (East) were deliberately discussed in District Level CRZ Committee meeting dated: 
08/03/2018 and as per the Minutes of the Meeting;  
 

i. Sub-Committee was constituted for carrying out site visit of said land parcel 
ii. To appraise State Government to direct Deendayal Port Trust to cancel all such leases 

and take appropriate action under the Environment (Protection) Act, 1986 to ensure 
that no further destruction of mangroves as well as violation of CRZ Notification, 2011 
takes place.  

iii. To issue Advisory Notice to the Deendayal Port Trust by Chairman of DLCRZ to stop all 
prohibited activities in CRZ Area and to restore the pre-conditions by removing bunds 
and obstruction made to stop the free flow of tidal water.  
 

• With reference to the MOM dated: 08/03/2018; Sub-Committee has carried out site inspection 
on 14/03/2018 and observation were made as below:  

i. Representatives of Deendayal Port Trust present during the inspection have 
informed that the said area, total five plots admeasuring an area of 3500 acre, is 
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leased out for salt production activity to Ms. Shree Jyoti Salt Industries and Ms. 
Shri Ram Salt Supply. 

ii. It is observed that obstructions are created along the creeks by way of 
constructing earthen bunds/roads which in due course of time affects the very 
survival of the Mangroves in a vast area and its associated biodiversity. 

iii. Uprooted mangroves were evident from the cuttings and remains of Mangroves 
plant parts in the visited areas. 

iv. Land leveling was noticed which affect the minor creek system within the area. 
v. All the above activities resulted in destruction of mangroves habitats and 

removal of mangroves in an area of about 750 acres. Out of which, 250 acres 
area can be categorized as moderately dense mangroves and balance 500 acres 
can be classified as open mangrove (sparse mangrove). 

vi. The committee has also noticed extensive construction of earthen bundings 
even beyond the five above said plots. Since the length of bundings are 
extensive, it is very difficult to predict the exact impact area due to bunding. 
Never the less, this could impact several folds of the lease areas as mentioned 
above. 

vii. The bunding/leveling activity is carried out since two-two and half months. 
viii. Since the area falls under mangroves, i.e. CRZ I-A, any activity without prior 

permission on habitat alterations or removal of mangroves is a case of clear 
violation of CRZ Notification 2011 and amendment thereof. 

 

• Accordingly, Advisory notice vide letter no: GPCB/CRZ/T-55(2)/118 dated: 02/03/2018 were 
issued to DPT with following points which is attached as Annexure-1:  

i.  To stop all prohibited activities immediately in CRZ area and restore the pre-
conditions by removing bunds and obstruction made to stop the free flow of 
tidal water. 

ii. To stop carrying out any activity in and around the inter tidal areas which are 
affecting the mangroves, blocking the creeks, disturbing the natural flow of tidal 
waters and commenced without obtaining prior clearance from the competent 
Authority are in violation of the provision of the CRZ notification. 

iii. To cancel all such leases with immediate effect which falls under CRZ category I-
A area. 

iv. To stop any activity in the CRZ-I (A) area, which is classified as ecologically 
Sensitive areas as per CRZ Notification. 

v. To prepare restoration plan for the impacted and surrounding areas including its 
effective implementation monitoring plan and submit within fortnight 

 

• Also, the Chairman DLCRZ & District Collector, Kutch requested to GCZMA to appraise the 
State Government to direct Deendayal Port Trust to cancel all such leases and to take all 
necessary actions under the Environment (Protection) Act, 1986 vide letter dated: 
GPCB/CRZ/T-55(2)/119 dated: 28/03/2018 which is attached as Annexure-2.  
 

2. Original Application no: 111/2018 filed at Principal Bench, New Delhi at Honorable National 
Green Tribunal. 
 

• Meanwhile, Kutch Camel Breeders Association has filed Original Application no: 111/2018 in 
PB, NGT, New Delhi.  
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• Also, MS, DLCRZ has submitted the Action taken report to the Director Forest & Environment 
Department regarding this matter vide letter no: GPCB/RO/KUTCH-WEST/CRZ/T-55(2)/148 
dated: 12/04/2018 with respect to letter received from DoFE letter no: ENV-10-2018-20-E (T-
Cell) dated: 26/02/2018. 
 

• Based on this, the Additional Chief Secretary, Forest & Environment Department & Chairman, 
GCZMA has issued Directions on dated: 20/04/2018 under Section 5 of the Environment 
(Protection) Act, 1986 to Deendayal Port Trust as follows which is attached as Annexure-3:  
 

i. To stop all activities immediately in the said area. 
ii. To restore the free flow water in the creeks/creek lets by removing all the 

earthen bunds/roads. 
iii. Since areas falls under CRZ Category I-A, all the leases should be cancelled with 

immediate effect and legality should be followed. 
iv. The restoration plan needs to be prepared for the impacted and surrounding 

areas and effective implementation should be envisaged with appropriate 
mechanism. Monitoring.  

 

• Honorable NGT has passed an interim order dated: 19/03/2018 seeking joint committee report 
of CPCB and GPCB. Observation as per the joint committee report is as below which was also 
noted in the final order dated: 11/09/2019:  

i. It was observed that earthen bunds have been created stage wise for creating 
pans for salt farming and land leveled at several places which resulted in 
blocking of minor creeks i.e., obstruction of flow of sea water and destruction of 
the mangroves. 

ii. These activities might have affected the survival of the Mangroves in a vast area 
and its associated biodiversity. It was also noticed construction of earthen 
bunds in large area beyond the above said plots in areas towards creek (little 
Gulf of Kutchh). 

iii. During the inspection, no any activities like bund making, levelling of land, 
manual up-rooting of mangroves were observed at visited site. Machineries 
were not observed, at this site. 

iv. It was informed by Deendayal Port Trust (DPT) officials that the land 
admeasuring to 3500 acres viz. (Plot No. 2- 1000 Acres to Shree Ram Salt Supply, 
Plot No. 3 to 6 (3 X 500 acres; 1 X 1000) acres to Shri Jyoti Salt industries) 
allotted on lease for 30 years for salt production purpose on as is where is basis. 
The allotment letters were issued on 21.02.2017. Further, it was informed that 
for the demarcation of the land/plot for giving possession, DPT issued letter 
(dated 19.06.2017) to both allotee (Shree Ram Salt Supply and Shri Jyoti Salt 
Industries) to construct a bund along the line of boundary, so that actual 
boundary points can be demarcated and possession of the land can be handed 
over. It was informed by DPT officials that the possession letters to the above 
allottee have not been issued till date. 

v. DPT informed that as per one of the tender condition (clause 4.26 (A)), all the 
requisite clearances should be obtained by the allottee and the construction of 
plots will only be allowed after all such certifications/clearances from various 
departments are obtained. However, it was surprising to know that DPT has not 
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properly noticed/monitored any developments in this area and only asked for 
requisite approvals from allottee (which were to be obtained from statutory 
authorities) after visit of Officials of Regional Office, GPCB, KutchEast. 
 

• Based on above joint committee report; Honorable National Green Tribunal vide its order 
dated: 24/05/2018 has directed Gujarat State Pollution Control Board (GPCB) assisted by 
the District Magistrate to visit the spot and remove all obstructions from the creeks to 
ensure flow of water to the area where mangroves exist and submit compliance within ten 
(10) days from the date of order.  
 

• GPCB has filed affidavit on 03rd July, 2018 and has submitted that they had with the 
assistance of the District Collector and District Magistrate; Kachchh completed the work of 
demolition of bunds.  

 
3. Interlocutory Application no: 20/2019 in the Original Application no: 111/2018 filed before 

Hon’ble National Green Tribunal 
 

• In the meantime; Kutch Camel breeders Association has filed IA. 20/2019 in the 
OA.111/2018; regarding large  destruction of Mangroves in Jangi area along with other 
areas Morasiya and Hadakiya creeks, Bhachau Taluka which was discussed in the DLCRZ 
committee meeting dated: 01/03/2019 and it was decided to carry out site inspection 
08/03/2019 and as per the committees observation: 
 

o Sub-Committee observed that, the said area was unapproachable and that area 
falls under the jurisdiction of M/s. Deendayal Port Trust, Gandhidham. 

o Inspection report stated that M/s. Deendayal Port Trust has informed on dated 
26/12/2018 to The Superintendent of Police (East Kutch), Gandhidham for 
unauthorized occupation, attempt of encroachment, illegal activities and violation 
of Environmental Norms on vacant and unutilized DPT Land, located opposite Salt 
Land/ Plot of Ex-Lesse of M/s. Kanoria Chemicals near village Jangi.   

 

• Pertaining to this, action taken report from M/s. Deendayal Port Trust was asked by the 
Committee on dated: 02/05/2019 and subsequently made thereafter, but no action taken 
report were submitted from DPT.  

 

• Thereafter, Direction under Section-5 of the Environment (Protection) Act, 1986 were 
issued on dated: 12/06/2019 by the Additional Chief Secretary, FED to the Chairman 
Deendayal Port Trust which is attached as Annexure-4.  

 

• In the same directions, Member Secretary, District Level CRZ Committee was directed to 
lodge FIR against known or unknown miscreants who are involved in illegal activity of 
cutting mangroves. FIR no: I/33 dated: 24/06/2019 under Section 154 Cr.P.C at was lodged 
at Samkhiyali Police Station which is attached as Annexure-5. 

 

• Hon’ble NGT has disposed the said matter on dated: 11/09/2019 with below mentioned 
directions: 
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o There shall be no obstruction of any kind in the creeks and free and continuous 
flow of estuarine water in the creeks will be ensured. 

o The Forest Department, Government of Gujarat, GCZMA and Revenue Officials will 
jointly inspect the area to find out the persons who were responsible for 
obstruction of the creeks and take action in accordance with law including recovery 
of environmental damage and cost of restoration of mangroves damaged. This may 
be done within a period of one (1) month from today. 

o If there has been any activity which is in violation of CRZ Notification, 2011, the 
GCZMA will immediately take action in accordance with law. 

o If there has been any activity in the mangroves area which are in contravention of 
the Forest (Conservation) Act, 1980 or any other law, the Forest Department will 
immediately take action in accordance with law.  

o There shall be no salt manufacturing activity in CRZ – 1 area without following the 
due procedures provided under law/notification. If such activity are found the 
GCZMA will take action immediately to stop forthwith and initiate appropriate 
proceedings. 

o The quantum of damage caused to the mangroves shall be assessed by the GCZMA 
in accordance with laid down procedures and the same shall be recovered from 20 
the persons responsible for the same within a period of one month from today. 

o The Forest Department, Government of Gujarat will take immediate action to 
restore the mangroves which are damaged within a period of six (6) months from 
hence. 

 

• Pursuing the Honorable NGT Order dated: 11/09/2019; Joint committee was constituted 
comprising members from GCZMA, GMB and GEC. Joint committee has carried out site visit 
on 10/12/2019 & 11/12/2019. Following were the conclusion of the committee: 
 

o It was concluded that the destruction of the mangrove at Nani & Moti Chirai 
villages area is about 31.92 ha,the area of Jangi where the mangroves have been 
destructed is about 32 Ha. And another 85 Ha area has been destructed near 
Khershah Pir mosque.  

o The land in which mangroves destructions happened near Moti Chirai & Nani Chirai 
as well as near Khershah Pir belong to the DPT. However, DPT has leased out to 
third party. Hence, it is concluded that DPT is the preliminary responsible for above 
stated destructions. 

o DPT was not able to provide the details of culprit therefore, it was difficult for the 
committee to identify the exact name of the culprit 

o As far as the Jangi area is concerned, there is dispute between DPT and Revenue 
Department regarding ownership of the land 

o DPT and Revenue Department should immediately carry out exercise of land 
demarcation for this area and based on the decision they may share the cost or 
recover from the culprit to be incurred for restoration of mangroves and clearing 
the bunds.  

o The Committee concluded that per Ha cost for mangroves plantation is Rs.45000 
considering the prevailing plantation model of GEC and the Forest Department. 
Whereas the cost of demolition of bund is approximately Rs.2000/rmt. However, it 
may be depending upon the site conditions and the approach.  
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4. Execution Application no: 12/2020 in the Original Application no: 111/2019 filed before 

Honorable National Green Tribunal 
 

• This application was filed on 27.05.2020 with the allegation that GCZMA has not taken 
steps for enforcement of CRZ notification by stopping manufacturing activities, including 
salt manufacturing activities, no assessment and recovery of damage to the mangroves nor 
restoration of the mangroves had been carried by the Forest Department. This Tribunal 
issued noticed on 15.06.2020 to the MoEF&CC, Forest and Environment Department of the 
State, GCZMA, Chief Conservator of Forest, Gujarat, District Collector, Bhuj, Deendayal Port 
Trust, State PCB, M/s Jyoti Salt Industries and Shri Ram Salt Supply Industries. 
 

• Hon’ble NGT has disposed the said EA on date: 16/09/2020 with following Directions: 
 

o In view of the above, let further steps be taken for enforcement of order of this 
Tribunal dated 11.09.2019. The amount determined be recovered expeditiously 
and restoration work be executed which may be overseen by a joint Committee 
comprising Forest Department and GCZMA. Forest Department will be the nodal 
agency for compliance. The joint Committee may ensure compliance of directions, 
including stopping and remedying violation of CRZ Notification, including any salt 
manufacturing activity and Forest Conservation Act, 1980. The joint Committee 
may file a compliance report with the Chief Secretary, Gujarat within three 
months. 

 

• Director (Environment) & Additional Secretary, Forest & Environment Dept. Govt. of 
Gujarat constituted a committee for implementation of Hon'ble NGT order in 
E.A.No.12/2020 in O.A.No.111/2018 on 09-10-2020. Committee comprises of members of 
Forest Dept, GCZMA, Gujarat Ecology Commission, GPCB and a representative of District 
Collector, Kachchh with condition that the committee may file its report to Hon'ble Chief 
Secretary, Govt. of Gujarat before 06th December, 2020. 
 

• Director (Environment) and Member Secretary, GCZMA issued directions under Section 5 of 
the Environment (Protection) Act, 1986 to DPT dated 05/11/2020 as below which is 
attached as Annexure-6: 

o To stop all activities immediately in the said area. To restore the free flow water in 
the creeks. 

o To restore the free flow of water in the creeks lets by removing all the earthen 
bunds through Forest Dept and deposit the amount to the Forest Dept as per the 
committee report. 

o Carry out mangrove plantation three times of the mangrove destructed in the area 
as reported by the Committee through Forest Department as per the findings of 
the committee report, and Deendayal Port Trust is directed to deposit the amount 
to Forest Department as per committee report. 
 

• Submission by Deendayal Port Trust in compliance of the directions issued to the DPT 
dated 05/11/2020: Chief Engineer DPT made a submission as approved by Chairman DPT 
regarding compliance to directions given by GCZMA on 16/11/2020.  
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o To Stop all activities immediately in the said area and "Status quo shall be 
maintained till further orders." Since then, it is once again confirmed that there is 
no activity going on in the said area allotted by the DPT. 

o DPT has already taken action to comply with the order of Hon'ble NGT dated 
16/09/2020 with regard to the area under jurisdiction of DPT. 

 

• Submission of details about amount deposited by DPT to Forest Dept reg: 
o DPT has deposited an amount of Rs.2,42,64,200/- to Forest Dept account for bund 

removal and mangrove plantation with regard to the area (Nani Chirai and Moti 
Chirai only) under jurisdiction of DPT.  

o However, As far as the Jangi area is concerned, there is a dispute between DPT and 
Revenue Department regarding ownership of the land. DPT and Revenue 
Department should immediately carry out an exercise of land demarcation for this 
area and based on the decision they may share the cost. 

o Therefore, for this particular parcel of land area (Jangi), after the demarcation of 
land and ownership of land thereof (DPT or Revenue Dept), further steps would be 
taken accordingly for removal of bund and mangrove restoration. 

o District Collector, Kutch has directed DILR to carry out survey.  
 

• RFO Bhachau and Engineers Land section, DPT was carried out 3/12/2020 to mark 
location/area with GPS where bund removal work needed to be carried out. Bund removal 
activity was started on 14/12/2020 at the location suggested by the Joint Inspection 
committee and based on site visit with Engineers from Land Section DPT on 03/12/2020. 
Illegal earth bund approximate 1 meter height has been destructed and available soil has 
been spread and leveled on both sides of bunds in approximate 10-12 meter width to allow 
tidal water of flush the area.  

• DCF, Kutch East Forest Division send a second demand note for further bund removal 
work as per the Joint Visit on 03/12/2020 by RFO Bhachau and Engineer DPT. Total length 
of the bund to be removed is 13908 rmt out of which amount has been deposited by DPT 
for 4240 running meter of length and for the rest running meter length is still pending as 
per the Joint Committee report.  

 
5. Action taken by Forest Department in context to this matter: 

 

• On Date 10-12-2019 and Date 11-12-2019 Site visit was done by officers and staff of Forest 
Department, Revenue Department, DPT, Gujarat Maritime Board, GPCB, DILR, GEC, ISRO 
and Applicants. As per committee field visit and satellite images provided by BISAG 32 Ha in 
Jungi area and 85 Ha Near Khershah pir Mosque area were impacted due to construction of 
Bund and the length of Bund were found around 5271Rmt. On 3/12/2020 Forest staff and 
DPT staff visited the place and demarcation was done for bund Removal works.  
 

• DPT had deposited an amount of Rs 2,42,64,200/- on Dated 21/11/2020.The amount 
required for restoration of mangroves near Jungi was not deposited by DPT, because there 
was a land dispute between DPT and Revenue Department.  
 

• Illegal Bund Removal work was started on 14-12-2020 and approximately 4000 Rmt bund 
has been destructed.  
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• Plantation work started from Sept-21 and Completed in Dec-21. 
 

• Joint visit of Forest Department and DPT was done on Dated 09/02/2021 for inspection of 
bund Removal work. 

 
6. Discussion of representation received by Kutch Camel Breeders Association regarding destruction 

of mangroves in the area of Vondh and Jangi, Taluka: Bhachau in the District Level CRZ 
Committee dated: 24/05/2023. 
 

• As per discussion held in DLCRZ Committee meeting dated: 24/05/2023; Encroachment of 
areas by salt manufacturers and destruction of dense mangrove forests in the area of 
Hadkiya Creek, Nani Bet & western region of Gulabsha Pir Dargah.  Destruction of 
mangroves in @ 25-30 acres using JCB, tractor. Obstruction of flow in Hadkiya creek 
byconstruction of bunds leading to drying of mangroves. DPA has stated in letter to DSP, 
Kutch-East about unauthorized occupation and encroachment of DPA Salt land/plots by 
miscreants near Betiya Peer/Ghulamshah Peer Dargah. As per inspection carried out by 
Forest Dept., Kutch East, dated 13.03.2023 following points were mentioned: 

 
o In Moti Chirai - Ghulamshah Peer Sea Creek area soil bunds have been created by 

illegal miscreants in North-West direction which have been made in last 15-20 days. 
o Small mangroves have been found alive but due to non-availability of sea tidal 

water; land is found getting dried. 
o Mangroves in @ 150-200 hectares land have been affected due to obstruction of 

sea water. 
o Informed DPA to take necessary actions under land grabbing and to protect 

mangroves as major land does not fall under Forest Dept. 
 

• As per committee's decision, SDM, Bhachau shall conduct meeting with Kutch Camel 
Breeders Association, DPA & Forest Dept. If violations of NGT order in O.A No. 111/2018 & 
Execution application no. 12/2020 & complaint are observed; jointly action shall be taken. 

 
7. Joint inspection report of Sub-Divisional Magistrate, Bhachau and GPCB RO Kutch-East dated: 

05/07/2023 
 

• Points as mentioned in representation made by Kutch Camel breeders association are as 
below:  

1. Naturally grown mangroves are seen dried due to obstruction of natural flow of 
water.  

2. Mangroves are being destructed with machines.  
3. Imprint of mangrove destruction through machine can be observed on site.  
4. Due to obstruction in natural free flow of water many dead aquatic species can be 

observed at site.  
5. Bunds are constructed in Canal branches and Mangroves in CRZ-1 (A) area are 

obstructed with the help of machines.  
6. @ 15 nos. of salt pans have illegally encroached and destruct mangrove forest 

which was observed by camel breeders.  
 

• Following observations were recorded at the time of visit: 
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o Salt pans were constructed for manufacturing of raw salt behind Gulamsinh Pir 
with co-ordinates 23 09 47.8 N 70 21 46.9 E by destructing mangroves and dead 
mangroves were observed at the site. Bunds were constructed to obstruct the flow. 
Imprints of JCB/Machineries for destruction of mangroves can be observed on site.  

o Bunds were observed constructed to obstruct the free flow of creek water at 23 09 
31 N and 70 22 19 E and the said area falls under CRZ 1-A area as per the CRZ 
Notification-2011 prepared by Gujarat Coastal Zone Management Authority.  

o Looking to the site condition; Point no: 1 to 5 of the representation made by Kutch 
Camel Breeders Association seems true on site. With respect to point no: 6 apart 
from names mentioned in the complain; other units engaged in salt manufacturing 
are also liable for initiating action.  

 

• In view of the abovenon-compliances observed; letter was issued by the Chairman, District 
Level CRZ Committee and District Collector, Kutch on dated: 11/10/2023 to the Chairman, 
Deendayal Port Trust to carry out following action which is attached as Annexure-7;  
 

o To cancel all such leases which violates the provisions of the CRZ Notification, 2019 
with immediate effect.  

o To initiate bund removal activity in and around the inter tidal areas which are 
affecting the mangroves, blocking the creeks, disturbing the natural flow of tidal 
waters and commenced without obtaining prior clearance from the competent 
Authority are in violation of the provision of the CRZ notification.  

o To initiate mangroves restoration procedure of the affected area and implement 
the measures to restore the pre-conditions.  

o To create effective mechanism for complying with the provisions of CRZ 
Notification, 2019 within DPT area. 

 
8. Discussion of Joint inspection report of Sub-Divisional Magistrate, Bhachau and GPCB RO Kutch-

East dated: 05/07/2023 
 

• As per committee discussion; Committee has decided to take necessary actions for 
violations observed and shall submit ATR.  

• Committee has decided to pass resolution to empower officers namely (1) Sub-Divisional 
Magistrate (2) Deputy Conservator of Forest (3) Regional Officer, Kutch West & East to 
forfeit and confiscate assests used for violation of CRZ Notification, 2011. 
 

9. Action taken report submitted by Deendayal Port Authority dated: 28/05/2024   
 

• With reference to DLCRZ committee letter dated: 03.05.2024; DPT has submitted following 
action taken report.  

o Encroachment removed from illegal salts pans at vondh & Bhachau-hadkiya creek, 
nani bat and Gulamsha peer Dargah. 

o Removal of obstruction of bunds for smooth flow in hadkiya creek by providing 
circulation of sea water to live of mangroves. 

o Executive Engineer Road (DPA) has sent letter to SP East Kutch, Dy. Collector and 
SDM Bhachau, Forest Officer Bhachau, Police station officer Bhachau to take early 
action of this sensitive matter and eliminate of such incident to ensure 
preservation, protection of Government of India land, mangrove plantation 
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o Providing regular flow to small mangrove for growing in livable condition with 
availability of sea tidal water with surrounding land is fuil of sea tidal water. 

o Regular watch and ward by staff of DPA are monitoring of salt pans land at 
gulamsha peer, Hadkiya Creek, etc. to prevent encroachment. 

o Action taken for removal of bunds in and around intertidal zones, salt pans and 
removal of blocking bunds of the creek and provide the natural flow of sea water to 
growing of mangroves. 

 
10. Discussion of representation received by Kutch Camel Breeders Association regarding destruction 

of mangroves in the area of Vondh and Jangi, Taluka: Bhachau which is also included in Point no: 
3.4 of the Report no: 3 on Performance Audit on Conservation and Management of Coastal 
Ecosystems in the year 2022 issued by Comptroller and Auditor General of India (CAG) in the 
District Level CRZ Committee dated: 11/06/2024. 
 

• Resolution was passed by the committee to empower officers namely (1) Sub-Divisional 
Magistrate (2) Deputy Conservator of Forest (3) Regional Officer, Kutch West & East to 
forfeit and confiscate assets used for violation of CRZ Notification, 2011 which is attached 
as Annexure-8. 
 

• Also, committee decided that DCF, Kutch (East) shall present the work completed with 
respect to Mangrove Plantation (DPA) funded with satellite images in the next meeting.  

• With reference to the letter dated: 11/10/2023 and representation received from Insaf 
sangathan , Kutch regarding non-removal of encroachment of land by DPT in the area from 
Kandla to Chirai; The Chairman, District Level CRZ Committee and District Collector, Kutch 
has decided to issued letter to the Chairman, DPT the on dated: 02/08/2024to the 
Chairman, Deendayal Port Trust to comply with Honorable NGT Order and CAG audit 
reportwhich is attached as Annexure-9.  

 
11. Discussion of representation received from Kutch Camel Breeders Association regarding 

destruction of mangroves in the area of Vondh and Jangi, Taluka: Bhachau which is also included 
in Point no: 3.4 of the Report no: 3 on Performance Audit on Conservation and Management of 
Coastal Ecosystems in the year 2022 issued by Comptroller and Auditor General of India (CAG) in 
the District Level CRZ Committee dated: 24/09/2024.  
 

• As per committee's decision, Forest Department along with DPA shall re-verify the 
destructed mangrove area & remove illegal bunds due to salt encroachment with the help 
of machineries to be provided by DPA.  

• MS, DLCRZ vide letter dated: 04/10/2024 has requested the Chief Engineer, DPT and DCF 
Forest to carry out following activities and submit compliance within 15 days which is 
attached as Annexure-10:  

o Forest Department along with DPA shall re-verify the destructed mangrove area & 
remove illegal bunds due to salt encroachment with the help of machineries to be 
provided by DPA. 

o Restoration of mangrove areas shall be done by DPA. 
o Forest Department shall submit the reports along with names who has destructed 

mangroves due to salt encroachment so further action can be initiated as per laws. 
o As per Hon'ble NGT order in O.A. No. 111/2018 & E.A. No. 12/2020; Forest 

Department has carried out 350 hectares of mangrove plantation. In view of the 
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same, Forest Department, GPCB, Regional Office, Kutch (East) & DPA shall re-verify 
the mangrove area including the area of Gulamshah Pir Dargah and additional salt 
encroachment, if any and submit the names of violators to the committee. 

o Forest Department and GPCB, Regional Office, Kutch (East) shall carry out random 
individual monitoring to prevent further mangrove destruction. 

o Forest Department shall prepare KML files of existing mangrove patches so as to 
prevent and avoid further mangrove destruction. 

o The Chairman, DLCRZ and District Collector & District Magistrate, Kutch vide letter 
dated: 15/10/2024 has again requested the Chairman DPT to carry out action with 
reference to the violation and encroachment and submit action taken report which 
is attached as Annexure-11.  

 
12. Report received from DCF, Kutch east dated: 03/12/2024.  

• With respect to letter dated: 04/10/2024, GPCB, DPT and Forest Officials has carried out 
joint visit on 29/11/2024 and 30/11/2024 and has concluded that more than 1 KM area has 
been encroached and required more plant machineries & manpower from DPA to remove 
encroachment which is attached herewith Annexure-12.  

 
13. Meeting under the Chairmanship of SDM, Bhachau with GPCB, DPA and Forest Department 

Officials on date: 03/01/2025 
 

• Meeting was conducted under the Chairmanship of SDM, Bhachau with GPCB, DPA and 
Forest Department Officials on date: 03/01/2025 in which it was concluded that; DPT has 
not arranged additional plant machineries for execution of bund removal work which is also 
mentioned in DCF Report dated: 03/12/2024.  

• Earlier DPT vide letter dated: 07/12/2024 has requested SP, Kutch East to provide police 
protection. However due to lack of coordination from DPA side. Therefore proper police 
protection was not arranged.  

 
14. Discussion of representation received by Kutch Camel Breeders Association regarding destruction 

of mangroves in the area of Vondh and Jangi, Taluka: Bhachau which is also included in Point no: 
3.4 of the Report no: 3 on Performance Audit on Conservation and Management of Coastal 
Ecosystems in the year 2022 issued by Comptroller and Auditor General of India (CAG) in the 
District Level CRZ Committee dated: 29/01/2025.  
 

• As per meeting discussion all violations are in DPA land, DPA is primarily responsible for 
protection of mangroves and compliance of NGT order O.A.NO:-111/2018 and E.A.NO:- 
12/2020.  

• Executive engineer of DPT Mr. Manoj Gohil present in meeting strictly instructed to take 
action to prevent violation of CRZ Notification and comply with Hon'ble NGT orders and 
CAG audit report. GPCB, Forest and DPA shall jointly carry out activity to remove 
encroachment and prevent further distraction as decided in previous meeting. Earlier 
communication has been made to DPT several times but no effective action has been taken.  

• Therefore,once again MS, DLCRZ has requested DPT vide letter dated: 06/02/2025 to 
remove all encroachment in CRZ area and submit compliance within 15 days to the DLCRZ 
Committee which is attached as Annexure-13. 
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• Also, GPCB Regional Office, Kutch East has requested the Chief Engineer DPT vide letter 
dated: 17/02/2025 to remove all encroachment in CRZ Area in coordination with Forest 
department and this office which is attached as Annexure-14. 

• Notice has been issued to DPT by MS, DLCRZ on date: 24/02/2025 with below mentioned 
points which is attached as Annexure-15: 

o Remove all encroachment of illegal salt pans in DPA Area. 
o Carry out mangrove restoration activity in DPA area where destruction of 

mangroves has been taken place due to salt pans encroachment 
o Submit time bound action plan for above mentioned activity to comply with 

Honorable NGT Order in matter no: 111/2018 & E.A. 12/2020.  
 

---------x---------- 
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List of Annexure 

1 Advisory notice issued dated: 02/03/2018 

2 Letter to GCZMA by the Chairman DLCRZ & District Collector, Kutch dated: 28/03/2018 

3 Direction dated: 20/04/2018 issued by Additional Chief Secretary, Forest & Environment 
Department & Chairman, GCZMA to DPT.  

4 Direction dated: 12/06/2019 issued by Additional Chief Secretary, FED to the Chairman Deendayal 
Port Trust, GCZMA to DPT.  

5 Copy of FIR lodged by MS, DLCRZ 

6 Direction dated: 05/11/2020 issued by Additional Chief Secretary, FED to the Chairman Deendayal 
Port Trust, GCZMA to DPT. 

7 Letter issued to Chairman, DPT dated: 11/10/2023.  

8 Resolution passed by DLCRZ 

9 Letter to DPT dated: 02/08/2024 

10 Letter issued to DPT dated: 04/10/2024 by MS, DLCRZ 

11 Letter issued to DPT dated: 15/10/2024 by Chairman, DLCRZ 

12 Report received from DCF, Kutch East dated: 03/12/2024 

13 Letter issued to DPT dated: 06/02/2024 by MS, DLCRZ 

14 Letter issued to Chief Engineer, DPT dated: 17/02/2024 by GPCB Regional Officer, Kutch East 

15 Notice issued to DPT dated: 24/02/2025 by MS, DLCRZ 

 

354



Renya Molhan
LA.S.

pistrit Magistrate

Offiee of the C'olleetor, Kachehh.
Bhj- 370 001. (Gujarat)
Tel. :(0)250020.R. 250350
Fax :250430
E-mail :

collector-kut@gujarat. gov. in

ADVISORY LETTER
Whereas the Minisiry nf

Enircnment Forests ard Ci,mate
Change, Goveinnent of lndia has

issued Coastal
Reglation zone (CRZ)

Notification, 2011 under the provision: of the
Environment (Protection)Act, 1986.

AND whereas the
provisions of the CRZ

Notification, 2011 are also applicabie in the State of
Gujarat.

AND whereas as per theCRZ
Notification 2011 issued by the Ministry of Ervironment and

Eorests Government ofIndia, area between 500 Mtrs from the HTL and area petween HTL and
Water area up to 12 nautical milesfrom the LT.are ciassifiedasCRZ area.

AND Whereasthe areas within the CRZ are classified as CRZ-1(A), CRZI(B), CRZ-1|, CKZ-llandCRZ-IV and various industriai and development activitiesare regulated within the CRZ orea andprior permission of the connpetent Authorityis a must for commencing any activity within theCRZ areas.

AND whereas as per the CRZ Notification 2011 existing mangroves arerequired to be protectedand it should not allowed to be damaged or destructed asit is classified asEcologically SensitiveArea.

AND Whereas Disuicl l.evel committee CRZ meeting held on dated 08/03/2018 and details
disCussion of representation received from the Kachchh Camel Breeders' Association dated
L2/02/2018 and site inspection reports of Dy. Conservator of Forest, Kutch-East dated
<0/04/2018 & Regional office, Gujarat Pollution Control Board, Kutch-East;it is concluded that
destruction of the mangroves are taking place at Village: Bhachau & Vondh, Taluka: Bhachau,
ISt. Kutch due construction activity of salt pans and also constitute the subcommittee for

alsite inspection of destruction of the mangroves at Viilage: Bhachaú & Vondh, Taluka:
Bhachau, Dist.:Kutch and tihe subcommittee has submitted site inspecticn report vide letter

ho:-B/LAND/T-9/55242/2017-18 dated 15/03/2018.

AND
whereas the sui-committee has observed during site inspection dated 14/03/2018 as

fcllows:
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Representatives of
Deendayal port trust present during the inspection have informed

that :hesad area,total five plots
admeasuring an area of 3500 acre, is leased out for

salt production activity to Ms.Shree Jyoti Salt
Industries and Ms. ShriRam SaltSupply.

� It is observed that
obstructions are created along the creeks by way of constructingearthen burds /roads which in due course of time affect the very survival of themargroves in thevastarea and its associated biodiversity.

� Uprocted mangroves were evident from the cuttings and remains of Mangroves plantparts in thevisited areas.

�

diioevengwas noticod which affect the minor creek syctem within the area.
Al! theahcve activities resulted in the destruction of mangroves habitats and removal of

mangrOVeS in an area of about 750 acres. Out of which, 250 acres area can be

categorized as noderately dense mangroves and balance 500 acrescan be classified as

open mangrove (sparemangrove).

� The committee has also noticed extensive construction of earthen buildings even

beyond the five said plots. Since the length of buildings is extensive, it isvery difficult to

precict tié cx2ct impact area due to bunding. vever theless, thiscould impact several

folds ot the lease areasmentioned above.

� The buiiding/ leveling activity is carried out since two-two and halfmonths.

V Since the areafalls under mangroves, i.e.; CRZ I-A, any activity without prior permission

on habitat alterations or removal of mangroves is a case of clear violation of CRZ

notification 201land amendrnent thereof.

AND whereas the sub-committee has made the following recommendations:

d. To stop al! the activities immediately in the said area.

1oUstorett:e free flow water in the creeks/creek lets by renoving all earthen bundsroads.

<

since the a/:a falls under CRZ category I-A, all the leases should be cancelled with immediate

effcct andlcgalityshould be followed.

1he restoration plan needs to be prepared for the impacteo and surrounding areas and

4

etectiye implementation
should beenvisaged with appropriate monitoringmechanism.
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NOW therefore ycu arehereby advicefor:

1. To stop allprohibitedactivities immediatelyin CRZ area and restore the
pre-conditions

Z.

by removing bunds and
obstruction made to stopthe free flow of tidal water.

To stop carrying out any activity in and around the inter tidal areas which areaffectingthe mangroves, blocking the creeks, disturbing the natural flow of tidal waters andconimenced without obtaining prior clearance from the competent Authority are in

3.

violat�on ofthe provision ofthe CRZ notification.

4.

ToCancel all such leases with immediateeffect which falls under CRZ category I-A area.Tostop any activity in the CRZ-I (A)area, which is classified as ecologically Sensitivearcas as per CRZ Notification.

5. To prepare restoration plan for the impacted and surrounding areas including its effective

ilementation monitoring plan and submitwithin fortnight

Failing to compiy with the advisory issued hereinabove you willbe held respónsible for non

compliarnceof the provisons of the Environment (Protection) Act, 1986.

(RemyaMohan)
District Collector and District Magistrate-Kutch &

Chairman of District Level CRZ Committee.

No.GPCB/CRZ/T-55(2)/|8

Date:
28MAR 2018

To,

Decndaycl Port Trust,

P.O, Box No -50, Admin, Office Building,

Tagore Road,

Gar.dhidhani(Kutch)-370201

Copy to:

Gujarat CoastalZone ,Management
Authority,

Forest & Enviro ment Department,

Block No:-14,:" Fioor,

Sachivalaya, Ga.hinagar.-382010.
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Acion.Toton Papoas

Gujarat Pollution Control Board
Regional Office -Kutch-West

Katira Complex - 1, Sanshkar Nagar, Mangalam Char Rasta,

Bhuj - Kutch -370001. Phone: (02832 )250620 Fax :(02832 )250621.

No:GPCB/RO/KUT-WEST/CRZIT-5(2y14

To.

Shri K.C.Mistry.

Director En ironment)& Additional Secretary,

Forest & Eny ironment Department,

Block No:14,Sth Floor,Sachivalay,

Gandhinagar.

Subject: Aetion Taken Report regarding representation receivcd a':ut destruction of

mangrove in Nani cherai and Moti Cheri, Taluka: Blhaclhas, Dist:Kch.

Ret: ENV-10-2018-20-E(T-Cell) dated 26/02/2018

Respected Sir.

With reference to the representation received regarding destruction of mangroves in Nani Cherzi

and Moti Cherai, Taluka :Bhachau, Dist:Kutch, District Level CRZ committee mceting was held on

03/03/2018 at 17:00 Hrs at District Collector Office, Bhuj. With respect to this, follow ing decisiuns werc

taken and Action against that decision is summarized in the table as foilows

Sr.

No.

1

2.

3.

Decision

To constitute the Sub-Committee

and inspect the said area.

To appraise State Government to

direct Deendayal Port trust to

cancel allleases and take action

under The Environment Protection

Act,1986.

To issue advisory letter to

Deendayal Port Trust.

Action Taken

1.A Sub-Committee had been constituted haing members

from District Level CRZ Committee and special invitees. A

joint inspection had been carricd out of the site at10:00Hrs

on 14/03/2018 for verification of grievances raised by

Kutch camel breeders association. The site inspection

report has been prepared by the Sub-committee wit!h

observations & recommendations which are sub�mitted by

Dy. Conservator of forest Kutch 3ast Division vide letter

no.B/LAND/T.9/55242/207-I8.

2.The District Level Conmittee has recommended State

Government to direct Deendayal Port Trust to cancel all

such leases and to take all necessary actions under The

Environment Protection Act, 1986. vide lerter no:

GPCB/CRZ/T-55(2)yi19. dated 28/03/20 18

3.Advisory letter has been issued to Deendayal Port Trust,

Gandhidham letter wide no: GPCB/CRZ/T-5S(2yI 'S.

dated 28/03/2018.

This is foryour information and further necdful action.

Enclosures: Asabove.

Your Faithfily,

R.P-Gupta,

MemberSecretary & Regional Officer,

RO-KUTCH-WEST.
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DR, RAJIV KUMAR GUPTA, IAS
ADDITIONALCHIEF SECRETARY

ENV-10-201&20-NGT-27
GOVERNMENT OF GUJARAT
Forests & Environment Department
Block no. 14, 8th floor
Sachivalaya, Gandhinagar - 382 010
Gujarat, INDIA
Tel: (079) 2325 105 10, 23251053
Fax: (079) 23252156

Email: secfed@gujarat.gov.in

Date: June 12,.2019

Directions under section 5 ofthe Environment (Protection) Act. 19E6.

Whereas the Ministry of Environment, Forests and Climate Change, Government of India
has issued Coastal Regulation Zone (CRZ) Notification, 2011 under the provisions of the
Environment (Protection) Act, 1986

AND Whereas the provisions of the CRZ Notification, 2011 are also applicable in the State
of Gujarat

AI\[D Whereas as per the CRZ Notification 2011 issued by the Ministry of Environment
and Forests, Govemment of India, area between 500 Mtrs from the HTL and areas between
HTL and LTL, and water area upto 12 nautical miles from the LTL are classified as CRZ
afea,

AIII\ID Whereas the areas within the CRZ are classified as CRZ-I(A), CRZ(B), CRZ-II,
CRZ-III and CRZ-IV and various industrial and developmental activities are regulated
within the cRZ area and prior permission of the competent Authority is a must for
commencing any activity within the CRZ areas.

AND Whereas as per the CRZ Notification 201 1 , existing mangroves are required to be
protected and it should not have allowed to be damaged,/destructed, since it is classified as
Ecologically Sensitive Areas

Al\lD Whereas this Department received the representation from Kuchchh Kamel Breeders
Association mentioning destruction of the mangroves are taking place and blocking of creeks
at Jangi area of Deen Dayal Port Trust Dist: Kutch through District Level Committee on 09-
05-2019

AND Whereas as per the site visit report olthe sub-committee of District Level Committee,
Kutch constituted by the State Govemment, this areas are unapproachable and falls under
jurisdiction of Deendayal Port Trust. It is further reported that there is unauthorized
occupation , attempt of encroachment, illegal activities are taking place and there are
violations of Environment Laws.

AIID Whereas the National Clreen Tribunal, New Delhi has taken this issues very seriously
on 08-05-2019 in the IA No- 20 of 2019 has directed State Govemment to take immediate
actions without waiting further for Committee's report.
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NOW, in view of the above and the fact that activities regarding destroying the mangrove

habitats , blocking of creeks are taking place under your jurisdiction , you are hereby

directed to:

l. To Stop carrying out any activity in and around the intertidal areas which are affecting
the mangroves, blocking the creeks and disturbing the natural flow of tidal waters, and
commenced without obtaining prior clearance from the competent authority and are in
violation ofthe provision of the CRZ notification.

2. Remove all the bunds which are blocking the Creeks and all the expenditure in this
regard shall be bome by the DDPT.

3. Stop the construction of bunds of any kind anywhere within CRZ areas of this region as

well as in DDPT areas.

4. Cancel all the leases granted for salt manufacturing in the CRZ-(A) area, which is
classified as ecologically Sensitive areas as per CRZ Notification, and who are in
violation of CRZ Notification

5. Prepare a restoration Plan for the impacted and surrounding mangrove areas and

effective implementation should be done by the DDPT with an appropriate Mechanism

6. An Action Taken report in this regard shall be submitted immediately.

Failing to comply with the directions issued hereinabove, you will be held responsible for
non-compliance of the directions, which ultimately would attract the provisions of the

Environment (Protection) Act, I 986.

"4b '/
(Dr. Rajiv Kumar Gupta, IAS)

Additional Chief Secretary,

Forests and Environment Department

To,

The Chairman.
I{/S Deendayal Port Trust,
P.O.Box No- 50, Admin Otfice Building,
Tagore Road, Gandhidham ,

Dist: Kutch
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Cooy to:
1. Ms. Remya Mohan , IAS

Collector& District Magistrate & Chairman, DLC
Collector Office, Bhuj
District: Kutch-- With a request to ensure that above mentioned directions are

complied with by iWS Deendayal Port Trust and to ensure the compliance of above
directions and there shall be no violations of CRZ Notification 2011 take place in
your jurisdictions. Also file a FIR against known or unknown persons who are
found to be indulging in illegal activity of cutting mangrove

Dr. S.N. Agrawat ,
Regional Officer, GPCB and Member Secretary, DLC
Gujarat Pollution Control Board,
Bhuj-- With a request to ensure that above mentioned directions are complied with by
M/S Deendayal Port Trust and also file FIR against known or unknown persons who
are found to be indulging in illegal activity of cutting mangrove and there shall be no
violations ofCRZ Notification 201 I take place in your jurisdictions.

Shri K.C.Mistry
Member Secretary,
Gujarat Pollution Control Board,
sector-I0A, Gandhinagar-- To direct the concemed Regional officers of GpcB to
file a FIR against known or unknown persons who ari found to be indulging in
illegal activity of cuuing mangrove ensure that there shall be no violations Jr dnz
Notification 201 I take place in their respective jurisdictions

(Dr. Rajiv Kumar Gupta, IAS )

Additional Chief Secretary,

Forests and Environment Department

"/,-
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S.M. Saiyad, IFS

Director (Environment) and
Member Secretary,GCZMA

ENV-10-2020-NGT-4-T
GOVERNMENT OF GUJARAT
Forests &EnvironmentDepartment
Block no.14,8th floor

Sachivalaya, Gandhinagar -382 010
Gujarat,INDIA
Tel: (079) 23251062
Fax: (079) 23252156
Email:

direnv@gujarat.gov.in

Date:November 05,2020

Directions under section 5 of the Environment (Protection) Act, 1986.

Whereas the Ministry of Environment,Forests and Climate Change, Government of India
has issued Coastal RegulationZone (CRZ) Notification, 2011 under the provisions of the
Environment (Protection) Act,1986

AND Whereas the provisions of theCRZ Notification. 2011 are also applicable in the State

ofGujarat

AND Whereas as per the CRZ Notification 2011 issued by the Ministry of Environment

and Forests, Government of India, area between 500 Mtrs from the HTL and areas between

HTL and LTL, and water area upto 12 nautical miles from the LTL are classified as CRZ
area.

AND Whereas the areas within the CRZ are classified as CRZ-1(A), CRZI(B), CRZ-I,

CRZ-IIIand CRZ-IV and various industrial and developmental activities are regulated

within the CRZ area and prior permission of the competent Authority is a must for

commencing any activity within the CRZ areas.

AND Whereas as per the CRZ Notification 2011, existing mangroves are required to be

protected and it shouldnot have allowedto be damaged / destructed, since it is classified as

EcologicallySensitive Areas.

AND WWhereas this Department received the representation mentioning destruction of the

mangroves are taking place at village :Nani Chirai and Moti Chirai. Taluka: Bhachauh

Dist: Kutch and Jhangiareas.

AND Whereas the Kutch Camel Breeders ASSociation filed an Original Application No

111 /2018 before the Honble NGT for destruction of mangroves and carrying activities

within CRZ areaswithoutobtaining necessary clearance underCRZ Notification 2011.

AND Whereas the Hon'ble NGT passed an order on 11-09-2019 and issued following

There shall be no obstruction of any kind in the creeks and free and continuous flowdirections:

I.

ofestuarine water in the creeks will be ensured.

II. The ForestDepartment, Government of Gujarat, GCZMA and Revenue Officials will

jointly inspectthe area to find out the persons who were responsible for obstruction
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III.

IV.

V.

VI.

VII.

of creekS andtake action in accordance with law including recovery of

environmental

damage and cost of restoration of mangrove damaged. This may be done
within a

period ofone month.

If therehas been any activity is in violation of CRZ Notification 2011,the GCZMA

will immediatelytake actions in accordance with law.

Ifthere has been any activity in the mangroves areawhich are in contraventionof fhe

Forest (Conservation)Act, 1980 or any other law, the Forest Department will

immediatelytake action in accordancewith law.

There shall be no salt manufacturingactivity in CRZ - larea without following the

due procedures provided under law/notification. If such activity is found the

GCZMA will take action immediately to stop forthwith and initiate appropriate

proceedings.

The quantum of damage caused to the mangroves shallbe assessedby theGCZMA in

accordance with laid down procedures and the same shall be recovered from the

persons responsible for the same within a period ofone month from today.

The Forest Department,Government of Gujaratwill take immediate action to restore

the mangroves which are damaged within a period of six (6)months from hence.

AND Whereas in compliance of the above said order, the GCZMA constituted a committee

to visit areasunder question. The Committee visited the areasunder questionson 10-12

2019 and 11-12-2019. The Committee submitted its report to GCZMA and report was

discussed in GCZMA meeting and the observations/recommendations of the Committee

report were share with District Administration and Deendayal Port Trust for their

comments. The Comments were received from both the organization.

AND Whereas the Kutch Camel Breeders Associationfiled an Execution Application No

12/2020 in OA No-11l of 2018before the Hon'ble NGT for noncompliance of order dated

11-09-2019 passedby the Hon'ble NGT.

AND Whereas Hon'ble NationalGreen Tribunal in its order dated 16/09/2020 in Execution

Application No. 12/2020 in Original ApplicationNo. 111/2018 - Kachchh Camel Breeders
Association VsUnion of India & Ors. directed that the amount determined be recovertd
expeditiously and restoration work be executed which may be overseen by a joint Committee
comprising Forest Department and GCZMA. Forest Department will be the nodal agenv
for compliance,
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NOW,
in view of the above and thefact that you are destroving the mangrove habitats, you

are hereby
directed

to:

1
To stop all activities immediatelyin the said area.
Torestore the free flow water in the creeks /ereek lets by removing all the earthen
bunds / roads through Forests Department and deposit the amount to the Forest
Department asperthe committee report.

3. Carry out mangrove plantation three times of the mangrove destructed in the area as

reported by the Committee through Forest Department as per the findings of the

committee report, and Deendayal Port Trust is directed to deposit the amount to

Forest Department asper committeereport.

Failing to comply with the directions issued hereinabove, you will be held responsible for

non-compliance of the directions, which ultimately would attract the provisions of the

Environment (Protection) Act,1986.

(S.M.Saiyad)

Director (Environment)and

Member Secretary, GCZMA

Forests and EnvironmentDepartment

To,

The Chairman,

M/SDeendayal Port Trust.,

P.O.Box No- 50,Admin Office Building,

Tagore Road,Gandhidham, Dist: Kutch

Copy to:

Dr. Jaipal Singh,

APCCF (Land),

Aranya Bhavan, Sector-10A, Gandhinagar--- with a kind request to implement

Hon°ble NGT orderwith immediate effect.

E5 NOV 2020
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GUJARAT POLLUTION CONTROL BOARD
Regonat Office Kutch tast

Room No. 21S-216-217, Deendayal Pot Trust Admunnsttatívr Blditng,Stor 8. Gandhidham 370205.Kutch-Gujarat

Pn. No. 02836230828. E-mail :ro-gnch kuteuogasiarat goyn •Ngn sute:gpcbxgn.gujarat.gov.in

NO. GPCBRO-KUTCH-EAST/DLCRZ34S3

To,

The ChiefEngineer,

Deendayal PortTrust,

Engineering Department, Administrative

Office Building, Post Box No. 50,

Gandhidham- 370201,Kuteh.

BY RPAD
Reminder Letter

Date: |4 -o2-202S

Subject: Decision of DLCRZ Committee in submission of action taken report in view of

complaint received from l)Kutch Camel Breeders Association regarding destruction

ofmangroves,creeks and violation ofNGT order in Village: Vondh & Bhachau,Ta:

Bhachau by Deendayal Port Authority (DPA) 2) Point no. 3.4 of violation cases

mentioned in Report No-3 by CAG 3) Insaf SangathanKutch dated 12.02.2024

regarding non-removalof encroachmentof
land by DPT in the area from Kandla to

Chirai 4) Mr. Neel Vijhoda regarding destruction of mangroves from Surajbari to

Chirai 5) Sandesh newspaper cutting dated 20.07.2024 regarding destruction of

mangroves in Hadkiya creek, KaloDholo and Shawalaarea

Reference: 1)MoM of DLCRZmeeting dated 29.01.2025.

2) Letter issued vide no. GPCB/ROIKutch-West/CRZ/T-19
(IY14/87 dated

06.02.2025.

Respected Sir,

Meeting of DLCRZ committee was held on 29.01.2025underthe

chairmanship of District Collector and District Magistrate, Kutch. In context to mentioned

reference and as per meeting discussion all violations are in DPA land, DPA is primarily

responsible for protection of mangrovesand compliance of NGTorder O.A.No. 11I/2018 and

E.A.NO:- 12/2020. Executive engineer Mr. Manoj Gohil present in meeting strictly was

instructed to take action to preventviolation of CRZ Notification and comply with Hon'bleNGT

orders andCAG audit report. It is also further discussed that GPCB, Forest and DPA shall jointly

carry out activity to remove encroachment and preventfurther destruction asdecidedin previous

meeting.

fat:11o)
25
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In view of the above,you are hereby requested to remove all

encroachment in CRZ area in co-ordination with Forest Department& this office and submit
compliance within 15 days to the DLCRZ Committee.

For and On Behalfof

Gujarat Pollution ControlBoard,

Regiova offcer

Encl: 1) Minutes of

Copy to:

Meeting dated 29.01.2025.

1. The District Collector and District Magistrate, Kutch ......forinformation
please.

2. The Director (Environment)
& Director (GCZMA),Forest & Environment Department,

Block No – 14/8th Floor, Sachivalaya,
Gandhinagar, Gujarat .........for information

please.

3. Superintendent of Police, Kutch(E),DC 5,Adipur, Gandhidham,
Gujarat 370203: we

request to you extended your kind support for above matter in preventionofmangroves

and encroachment removal in DPA area

4. The Deputy Chief Conservator of Forests, Kutch-East Division,
CircleB/H.DIC Office,

Near Moms school, Bhuj-Kutch.......to
provide necessary support for the said

encroachmentremoval
activity.

5. The Member Secretary,DLCRZ Committee, Katira Complex -1,Mangalam Char Rasta,

SanskarNagar, Bhuj...
forinformationplease.
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